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[The Deputy Chairman.]
Dange papers were not laid on the
Table, Since then we have gone into
the records and find that they were
laid on the Table by the Minister of

Parliamentary Affairs on the 3rd
June.
Suri DAHYABHAI V. PATEL

(Gujarat): Madam, they should have
been circulated to Members since so
many Members asked for them.

Tox DEPUTY CHAIRMAN: Well,
they were laid on the Table and it
is for you to see those papers.

————

THE PREVENTION OF ¥FOOD
ADULTERATION (AMENDMENT)
BILL, 1963

Tur DEPUTY MINISTER 1IN THE
MINISTRY or HEALTH (Dr. D. S.
RajJu): Madam, I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill further to amend the
Prevention of Food Adulteration
Act, 1954, and resolves that the
following Members of the Rajya
Sabha be nominated to serve on
the said Joint Committee: —

1. Shrimati C. Ammanna Raja.

2. Shri Arjun Arora,

3. Shri R. K. Bhuwalka.

4, Shrii J. C. Chatterji.

5. Shri K. Damodaran.

6. Shrimati Jahanara
Singh.

7. Shri Shantilal Kothari.

8. Shri 8. S. Mariswamy.

9. Shri Deokinandan Narayan.

0

1

Jaipal

. Shri Palat Kunhi Koya.
. Shri Niranjan Singh.”

The question was proposed.

SurmmAT TARA  RAMCHANDRA
SATHE (Maharashtra): Madam, 1
rise to support the Prevention of
Food Adulteration (Amendment) Bill
1963. The purpose of this Bill is
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two-fold: to give powers to the Union
Government to appoint the inspec-
tors, and to make the Act more deter-
rent. Madam, the hon. Minister has
confessed that the tendency is in-
creasing to indulge in adulteration,
and we too come across this in our
daily life. Adulteration no doubt is
a social evil, We must feel ashamed
of this social evil and we must try
our best to fight this evil.
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Madam, what are the things which
are adulterated? They are: salt,
chilli powder, spices, cereals with
tiny stones and other weeds, jowar,
bajra, rice with white stones, miik,
butter, ghee, atta and what not, all
sorts of eatableg and mitayees, and
now medicines, cement and such things
and even finished goods like bicycles,
motor cars, etc. We find every day
of our life that there is adulteration.
What is this? Is this our culture?
Is this our sanskriti of which we
speak so often? Is this our national
character, Madam? Why should this
happen? There is something wrong
somewhere. Let us search our minds
and let us see what is our national
eharacter. '

Coming to some instances, Madam,
I see here in Delhi that all the peo-
ple are accustomed to eat chapati.
Here in the Delhi market we get only
atta. If we want to purchase wheat
and get it ground ourselves In the
chakkis, then we do not get it unless
we give them 10 kilos. On our side
we can go to any chakki and even
ask for half a seer and get it ground.
But why this is not so in Delhi I do
not understand. So I appeal through

you to the Government that they
should look into this matter and
should order all the grinding

machines here or mills that we should
get whatever quantity we like, In that
way only we will get pure atta. It
is said that in the atta the powder of
tamarind seeds is mixed, and I see
that when we bring the wheat and
get it ground ourselves, we can get
good chapatis. Otherwise in the
bazaar we get adulterated ones.
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Going through the debates in 1954
when this Bill was discussed I came
across many speeches of hon. Mem-
bers who had referred to the so-calied
ghee that 1s hydrogenated oil or
Dalda or Vanaspati or Rath or what~
ever be the common nameg for that.
I do not understand why this is not
banned by the Government because
this is harmful to our health and it is
adulterated, not pure ghee. It we
want pure ghee, it is very difficult to
get in the bazaar. I heard the pro-
cess of how they mix it with ghee.
This Vanaspati is mixed first with
milki and it is boiled. Then they
make it into curd and then the butter
is made, and this mixture we cannot
detect. We are not able to smell it.
If we put it on the fire, then sudden-
ly the Vanaspati which is mixed
there melts and the layer comes up
and the butter is changed into a
white watery substance. I do not
understand why this is not stopped.
Some fifteen years back we learned
that the Haffkeine Institute at Bom-
bay made experiments on rats and
they had found that in the third
generation of those rats, most of them
turned blind. So, this is not really
annasuddhi; what we call annasuddhi
is pure ghee., We get the adul-
terated one. It should be mixed with
some colour. 1 do not wunderstand
why the Government does not com-
pel those people to do that. When
we started our propaganda, the vested
interests were so much agitated that
they also started their propaganda,
and it is a common thing for them
to say that it is a sort of ghee which
the poor man will get. It is not pure
ghee. It i3 hydrogenated oil. It is
a most dangerous thing.

Coming to other things, we see that
whenever there is foreign collabora-
tion and the quality control is in
their hands, we get good things. For
example, take a small thing like the
Coca Cola; they are very careful to
see that the standard is maintained.
It the quality control is in the hands
of Indians, we see that we do not get
good quality. For example, let us
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take some of the finished goods like
theé Ambassador cars, Hind bicycles,
etc. In the olden days those
machines were good but now steel of
inferior quality js used. The foreign-
ers are very proud of their products.
When the Coir Bill was being dis-
cussed here, the hon. Minister refer-
red to and pressed this point again
and again of quality control in which
we lack. When there was some ex-
port of pepper and it was demanded
on a large scale, it is said that our
traders mixed papita seeds with that.
Then there were no orders for them.
We have to lose our name and they
say that Indians are not honest.
So, thig is a mnational problem also
and we should be very careful about
it. e

Coming to the foreigners’ character,
again I can quote the instance of the
Rolls Royce machine. Throughout
the world, wherever they go, they
keep up quality control and they are
proud of that. Whatever be the cost,
they maintain their fame, It is learnt
that in one of the countries they
grumbled that the machine was not
good. Immediatelyt? the manufactu-
rers sent some people by plane. Those
people found that the machine was
quite all right but the fuel which
was used in it was not of the best
quality. So, they are always very
careful to see that quality control is
there and that the quality remains
the same. Well, why can’t we do
that? Why is it so there? Where is
our sanskrithi and culture? What is
sanskrithi? We know all that. We
speak in the name of sanskrithi.
Acharya Vinoba Bhave has defined
sanskrithi nicely. There are three
things, prakrithi, vikrithi and sans-
krithi. While defining prakrithi,
Acharya Vinoha Bhave has said that
natural appetite is there and we con-
prakrithi. When we
consume too much, it becomeg vikri-
thi. And while defining sanskrithi,
he says this. Suppose we are just at
the table to take our food and some-
body comes. With g smiling face

we must offer him whatever we have.
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[Shrimati Tara Ramchanra Sathe.]
We should not take it without him.
This 15 our sanskrithi and this is our
culture. But we area going far away
from this ideal, We are becoming
selfish and thereby we want to gain
ourselves at the cost of others. On
the contrary, we should serve our
country at our cost. How do we
behave if there is control and ration-
ing? There is blackmarketing. The
sellers and the buyers, both, are res-
ponsible for that. But the buyers
wil]l criticise the sellers and the
sellers will criticise the buyers. U
there is prohibition—such a good
principle which should be followed—
there ds illicit distillation. When
there is the Sadachar Samiti, we try
to nip it in the bud. We criticise it.

&% 7 s
(Te ke na Janimahe)

Lastly, I would say that everybody
amongst us should be very careful
about thiz, Those who adulterate
such things, we must boycott them.
The Government is also here and it
is taking more powers in its hands.
T wish that the machinery works with
more zeal, is loyal and sincere. But
only the machinery will not be able
to do it. They are starting some
laboratories also, where they will be
able to check these things. But we
ourselves must help here. It jg not
to help the Government alone but it
is the national character. Thereby
we help ourselves also. What is the
laboratory to test us? We must not
indulge in such adulteration. Not
only that. We must not spare any-
body who does this. Whether we
are doing justice to ourselves or not,
we can ask ourselves, ask what is
called our Athmaram, which can give
evidence whether we are honest or
not. Everybody amongst us is res-
ponsible for this sort of adulteration.
And I hope that all those who are
very much responsible for this will
help the Government to do away with
this social evil.

Madam, with these words, T support
this amendment,

[ RAJYA SABHA ]

!

Food Adulteration
(Amendment) Bill, 1963
s fara gt samreet |Rfear
(as9 I ) @ IEHeA HIYEAT, AT
fa wega gar & % Q@ wwdr
foarrae 7 &, 9a 9T T s B oy
§ | AR AEr g WA W
Tgw & FaT & Afww FEA
¥ g ¥ gEwg W gAY AR
faaraz sgdr o1« &, Todr wpafe
AT F1 AT &, T & o & A
vt gff ¥ ag amy § fr sWAT A
5 UET smwa F fx gn faamas
F FH FGD HE UF GH | GHRT
I T AN & W LA HyrA { Av
faa e «f ¥ wueT ¢ @
FAT §, I I4% & §F F14 FH
# ot FFCTE AT § AT AT Y
AEA F1 sqr qrefea w0 AR
g1
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SIETYT HZIETT, T @9 F o7av
& f& R oft swe & | Ao g
am &4 # faavae 1 F#19 A0
7 AR ag AqE0T ¥ ey oY gar
AT AT 7 W g AwEr g
o AT fav =F F watw 97
RS ¥ /7 AT §IF FT Gh
HiE, BATY TP qAIE0 & gEay A0
F1 7 q qr v G G wga weay
& WIT & AT = S A7 q ar
T AT fF qAr WK 9@ fwar gar
g——ag ATATE F o wgaT gY AT
g FA IH FIF AW AT USHT AL
ST 2, 7% @ & w8 oA fasmd
g1 Tg faw wed g7y wodr v faest
gAT, WE FT fEmr gAl, w2 q@ A
st & wifaw ¥ wfys fasaz 47
&1am WA o faerras gy g,
q {(garae Y, 39 7 fasrraz FidT 2, -
AT F fastrae P &, ot § taseae
gl &, gedl # fyerraz 2vt 2, Wi
Hfgamaz T &, faadr Y am

-
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amfwat § v wg # fadraz gdr g
AT & w13z F7 A faega Sy
qeg Fuq &, Wi 9T £,9%T w0
YAH T T A9 W AL AR UF
ER T FAF T TR & | A% IAA fReed)
®HAEATE OHY @@ wEY Z WR
fergram ® &% ARgaT ¥ ¥g =@
g | Ty TF TAT &Y T FY AT G
AT F5T T AR AT T " AE
ngy & wzt fredy ®§ R aved @ §
S fF oy ama g da ¥ Tl AT
frprar #7 a3 § ar g wHT &
#F A A ¥ o7 a7 &, a9 w0
W qHT i, wgT qr @ A4{Y wAr §
w5t v Faarrae £ wmeft 7 fasadt aQY,
sgf ez wt st A dY fae e A
FT &AEET 315 @ | qH 3fte F gAn
fawmr & Frqa A 5 %
3FEWA FY ATAT B AT I, TE-
mE W gefeeE @, fRr T
iFEd AET wAlET Fogeaaa
g, zEfAY I8 aF aig 17 g FT
TR qE AT FL AT KTFT T F37 7
FAF AT T qC fRar 9w WK
FET EFTT A 3E gErex fAgad
L 1| AfFT § 0F 19 qFT AAT §
fF 27 3T L34 AT yTEAT FIA X
RRRIQETHFIARIAF T8 ?

ITEAAT WRAT, fRAFE HgpTAT
FF [T N AR HIH 2 wad
EY TEAT $2T 4T , €Y ¥ 9y
AEAVTAT AT &, fF AR GE 3Eqed
EAHITT T | AT AT &areeq faspmr
% FUT T IFHY T A¥w fw
A FA oY W AFI [T geqAIA
oy § o fF sz 3 AT 39% afwmw
TAET 98 T A0S §F UF 7T FIT AEY
a7 gAw fomEg gry F6 @ Fee
T I@ T
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& S &, o A Y A w
g | WY oAy fawnT §3 FEiEET
g A T gEReT it E 1 oAv o
N §T LT F, YHE( WA AT
TRAT &, 9 FNT N FEl HTAA AT
o &, faer i ¥ o¥ W oFT
wg oY g7 TR &, AifE g3 faww
T geqE]i ¥ Hrg AL SUCET AT
Fieafas agf faar & St 5 soaT 9asy
T FT &Y | gEFT of w77 Fv ET
Z fr B gedrev——faay qaeTg oY
w7 & A fwg ww W F—
Y § fx 6 FY @Iy Ay A
A1 7R 7g fager fasmay § fv foax
A g, WY ¥ @Y KT FTH FrOAY
LCER A TR et e Ll |
£qvey MRy ¥ FTW & FY
ATE & TR AT &, THET W A
forar &1 sy Aff &, 79 B AW
# far sy arm &% wreefaT 7 &,
Frf AvE gl &, ®r sy adt 2
AT A TTH OF g 7 F7 FEqT
aur g A fa 7Y & R o I & WK
TR F17 AT G fAqar &, oF 0F
F31g A AY A §IAT AEAT SHSET FAT E,
Mz wgfea # guar &, AL A
qRIT &, qALAR J1 ¥ 4T AT 3T AY
&Y g Afww qa3 & far qvel d, qrex
argfeer § wx agw & 1 ay ogy feaf
# =g f997 @eg 197 g9 I9F, I8
feqdr W =ar a3r 7, 7g g g
#fexr x99 wAR fega w1 et agarn
%, "z AYex grgfea < g™ @T &
o 7Y wg TR YT g qraw 7 g,
TgA BET Mz A o qE AT =
AT 1 FEE QFA F 7% I IF W

nox faamr &1 797 78 7@ ag 5
FZ FIA AT ALY qFAT | 9% OF &1,
F IR frestt §F At qvE |
ST AFS 2 | s fv e § fe
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[+ fammr gz weararasty % <fear]
gz gfaFlas # aformerey, e
Feqaat @ TformreasT gq ag faerae
T UFY § WHT ) AT gHA WY
Ffeds BeT &, ST T TG & GHE(
Fg W Gty &7 9T AR S
F19 ¥ o & A e g uT, wwd
gf s & A AET wEE 1EY
GyH faars w&i FEAE! A,
FqifF T a7 gAY T@Req &[T T A
T g7 98 9w § 1 aHr feafy ¥ =
q% faram dae qul o AT AST
F G FT T FIE T a¥ dF
qTEFTH A AT qrr Y F 1 ag A
@ &1 AR faw fe e mar 2,
Y TqF H ®T F I @Y E AR A
TFAT FIT § A 9 AT F THRST
AT §, WA T FS Q. urAe ¥
TEHS QT I § O wwd faems
Y& FFATEY A Ay Iy ) A =W
feofa @+ R 1 SOTERET WEIEAT,
¥ wew g% T AT WrRaT § R oawr
FT FTE F FE AFT AT GIT HTHAT
FT1 gerfafes F3@ F 93 F$ aven
qgh, WA G 1 g W T FEd
g Tud a7 g qar & U, S5 W’
g, Fuioa &7 i $TT =vEd &Y A |
T A Fiw F F A HF ow
qEATEE HET | ATALAST T Ay ST
fogid g wf A e s A B
a¢ qrqew W g g A1 & 1 F av
i STRT T § 6§ gReIIT
q qvad 49 {7, 99 WY F A
AT F w97, a5t & oo g &
AR FfF arw gr ™ fF A /I
F FITTE { FAT A GTAT § AT ERIC
TRl FF T I ATAT TG T gIAE
F G 797 {6 5% € 91 79y & Avior
FAF GAT AT § Yoo Fo | YHA
FET AH AV a1 wa1 5 | {6 9y 3=—E
AT KT AT ATHL 7 A0 247 fav
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feeft a%g ®xr #T fagr AR agt &
frqid mr o fF qud g7 ¥ faemae
#El, TY AT, Wy gdeT o I
ZifziarT a1 | wud a oF W GO
AT g1 A WET gud AT A AR
Gl T, FAFATT FT TF A1 F |
FAIAT B FTE T HHIAT HET
& S Fvo & famaez &1 Y 9 w9
#t g 7 ;MR wuaY fzag ¥ qF
o A | Y FH GG T gE EATL AT
9 FAREd ¥ 1 wgwe g6 g, g
EWT T SRR HY gt faay a4 | wR
e ¥ ar & weer i g WE gl
ZTE ¥ 7% Tewe g 7% | g AR
AT A § FY XA ZAET A FIAA
faar v ag wewr v AR A W
U WIS A7 9% @I A7 | {9 q
¥ wud Wt wefiar gy g, ar w
fray AaMETr | S A9 Tocd Ty
S A gl Aaned §ogEd 9%
#F forld qrft sng qr wud S &
SRR Ar F A o T e A g SEHRT
wer & AT ifgd 1 gy < SAew ar
THH! 1% FTH TIA | U EW HUET FT
yEa § v @ § 9 & ag, 712 2.F
IR TFHFL I ST ATEAT R ®E
SHET ST HHT &) g, I T
T BT ¥ g ¥ & w9 fawre
SETYT F2 1 EWIT AT ST T 96T
ST FA T AT A FF TH AT BT
e TE A7 47 fF FH q HT 9T
FX aTe ¥ fgems FEATE F T |
T A FF QW ATHT TEY | A
o g A A g Bear st ==y €0
0 FARTAF FT TG &F YA &,
Feqaed FT TET OF &I €, § 98
3T WEM fF gewdves #Y AARAE
HF T T FR AT TG 49T L.
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- (_u-’,un ) tosyil = el = gl 2
Ualy Ugae & b ar Ayl %_J
& 2 Uy qk ) ctgpen &5 o
o 5 ol et e a0 Lylen
et - A0 by S alysds 145 - 2
- 2 ol appr gl

& qe qRo WAAT (WLTE) ¢
IR Jed ¥ # qg g wwar g
ERAT SAFT 98 Ul ¢ fF gart ¥m
AT A FHY & | 347 qAeArg #
qGT AW ¥ AR I IE g 7]

i\ fanagme waranas St
T FAGT KIEF AW AT & AT
@ zg adfty gT agFw froaf w8
TAWIX AGHY T EAEIL AT &
T gud far weag wraws ¢ e saa
¥z WO qraF fgqr qm | g
AT HIEHT FT AT FEA <70 F
M SEF YT 9T ggr g Hfwm ML
QR w1 w9 Y, 97 AAGL EET

/I &7 J@EAT |

&yp3 Jyan o gl - rd’ - o
cube M0 e Pyl 2
¥ > en sl LyE Gmeyd y)S e
) e yoro! ))’ ek )’-' u)"‘*’
pl Ayl - gee el 2 e yee
¢ 2 &Xdy LS B o d)’AJl.gl

& uFo qHo mFAT - WX
aqal & | 1af fgrgeam § YU FUT A
¥ Yo FUg AT TY § Y IF AMAIT
§ M gAY O g 7 I § | §AEATg
oY St H3ar fomt & 7]

Y faweg AT wAreTE Stefear:
¥ @ g SART qASAE F AT IH
#rar a5 3 T § 5 w9 § T sas
gr w1 g | 7 # feafa § gar
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% Feq7eT I IqAm AEY freray &
T8 FAIN FIFT FT AT TNAT F &5
qt 35 gfee & ogd Al ¥ 399 3w
fegr smr Sifgd AT geT 56 HE
TEIFTT F G W UF wieafqd gy
fw& 78 991 1 g ¥ oY a7 w0
THT FIH w3 ¥ {78, 97 fF oF 797
q & a7 93ar &, G SEEY @ o
g gar arfgy

SIET 9% FIEAT FT 7A@ § qX
gad Ay wagaar S aifgy fF
g Argad F frEr o INEd H
r9q FY I FW@ME F fq7 97 AN
At Fad dF GIQA AN AT SqEEdT
%, oakl AR fear amar [fed ol
f& #fr qaed fag f& gat gef
HAT AT AT T GTAAT A FH & T
o BT H §IUd @Y T 39N ot
AT A | AIET ag fF e agr Wit ¥
F5 ¥AT & 7@ & & A7 ad A
TF FPET § §F AT HH 99 a9 & ¥
997 9F F& T T30 3 TF FTaEr
F oA f@@r | ww gART IEIREX
STET § WL ©F Req T3 F AT ¥
agi § dieg fesd § § Fry fawra w3
FEFARTATAIE | Tx T8 GO A1-
T F = g T gad framae g i
ALY | g TG 1 Gy T oa faars
FTAATEY T Ay wHar 7T vad fay
gAR T 9T WA ¥ OF FE Al
fogd 9o g@ET A SafgR A
facs ea€ ar &€ AR wrga fwa
2, vas ez fEgrae fRqid qoars,
wq TG gAC | T g FAT FL!
FHA & smaeqr 74t & | Wl a5 98
TG FT FET GFT, 7 bl Wy W G-
Taq ¥ fad, I AT WHFR F | q@
uqr A gt qdr FHfaqi 0TS
2t § waH FRAE T FEFT ATV
g% wax FMF § & afgd Lo
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[ fawagur st ariE |
we¥ & & F AT ww0 fa 74T
gl w0 eyl § @ F AT
AT qOaw 0 T g fwame
TFY | 4T GIT, AT FHT HA Ty
& =

Dr. SwrimaTi PHULRENU GUHA
(West Bengal): Madam, first of all,
.allow me to congratulate the Minister
.of Health for bringing forward this
Aamendment. It I may be permitted
to say so, may I say that I would like
to request the Minister to bring for-
ward another amendment if it is found
that this amendment ig not strong
enough to check adulteration and
stronger measures will be needed. 1
would like to draw your attention
particularly to clause 4 on page 2
about the appointment of Inspectors.
In this connection, Madam, I would
like to submit that the appointment
.of the Food Inspectors, not only of
the Food Inspectors but the whole
chain, should be reviewed. Not only
his technical and administrative capa-
city should be considered but his
sincerity as also his integrity should
‘be considered when he or she are
appointed. It may be said that 1t
will be difficult to appoint like that.
“But if we want that our country
should progress and if we want that
our children do not suffer from adul-
terated food, our nation do not suffer
from adultered food, we must evolve
that procedure, and for that T humbly
suggest that the persons should no
doubt have technical and administra-
tive capacity, but they should be ap-
pointed only after they prove their
integrity and sincerity as Food Ins-
pectors and the higher ups who deal
with these Food Inspectors.

In this connection I may point out
that the Judicial section in India are
really above suspicion in our coun-
try. How could it be created? It is
‘because it is the tradition and India
is keeping it up. If really the people
and the Government want that tradi-
tion to be built up in our food sector
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the help of the people will start this
practice, and it can be done,

I would like to touch upon another
point also. It 1is not that there is
adulteration in food or some other
things but we find that food and differ~
ent articles of food and medicines are
not actually adulterated but their
standard is not up to the mark. In
this connection I should like to bring
to your notice a fact for which I
hope you will excuse me. I think
about two cor three years back I was
ill. A prescription was there from g
doctor, WNaturally I got the medicine
from a shop. That prescription was
to be repeated two days after. When
it was repeated I saw that the colour
was a little bit differznt. So I was
a bit hesitant to take that medicine.
I sent that medicinz for examination
and it was found that one of the
medicines which was very expensive
in that prescription was not given
mn the proper quantity, Therefore,
sometimes though adulteration may
not take place, the standard may be
very low. I think we should take
care of that aiso.

1150
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Then 1 would like to refer to the
provisicn regarding punithment for
adulteration. Madam, 1 quite realise
that the provision for imprisonment
and fine must be there but in this con-
nection please allow me to say that it
is not difficult for big business people,
Lig manufacturers, to give a part of
their profits by way of fines, When
they make huge profits, lakhs and
crores of rupees, by adulteration, they
can easily part with some of that
money by way of fine. So my humble
submission is that when there is adul-
teration, when sub-standard articles
are produced, nobody should get
away without imprisonment. There
may be fine also but imprisonment
must be there and also 3 maximum
imprisonment should be given to
adulterators,

In this connection I would like to
submit that the Select Committee

also, I am sure the Government with | should consider whether six months by
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way of imprisonment is good enough.
According to me that is not enough
because when these people do not
care, for the country, do not care for
the children of our nation, they must
be given sufficient punishment. So we
have to see whether the term of im-
prisonment can be increased, Proper
atmosphere should be created so that
nobody can dare to adulterate food
articles and o‘her things. The Select
Committee should examine whether
more rigoroug punishment can be pro-
vided for in this Bill. But under no
circumstances should they be able to
get away with fines only, Imprison-
ment must be there in this amending
Bill.

With these words, Madam, 1 heartily
congratulate the hon. Health Minister
for bringing forward this measure be-
fore this House,

Sur1 SANKAR PRATAP SINGH
DEV (Orissa): Madam Deputy Chair-
man, I welcome this motion as this is
going to be sent to the Joint Com-
mittee for comprehensive study. I
hope the Select Committee would go
into the various aspects of the Bill and
recommend a solution for the problem.
It is not only the law, the corrupt offi-
cials, but also poor laboratory facili-
ties are the major factors for increased
adulteration, and also, Madam, it is
the modern tendencies to discover
substitutes at cheaper rates due to in-
adequate production of food and over-
population on the one hand and on the
other the financial factors, So actually
the Select Committee has to come out
with comprehensive and concrete
measures on a war footing. In fact, it
is @ war against the internal enemies.
They are not only internal enemies,
but they are murderers. Murders are
generally committed on three motives.
An eminent jurist has said that there
are three motives for murders, three
Zs, =zan, zar and zamin, women,
money and land, So these manufac-
turers are doing all this mischief out
of their lust for money. The motive
behind adulteration is'to get more and
more money. It is a social offence.
The Report of 1958 indicates an in-
crease from 159 to 667 per cent. vary-
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ing in different States while the all-
India figure stands at 29°1 per cent,
which is staggering. These figures are
based on detected cases. I do not know
Madam, how many cases have not
been detecte¢. ‘The approach to this
problemi must be a national one. 1t is
the wholesaler, the manufacturer and
the dealer who should be subjected to-
stricter scrutiny and punishment, if
found guilty. But during the last 17
years of independence how many of
them have been punished. The Gov--
ernment is not in a position to pro-
secute any of them because they are
the purse of the ruling party. There-
fore, it is not the laws that we pass
here nor their deterrent character but
the implementation of laws that
would put a stop to adulteration. An
inspector, however dutiful and active,
will not dare to proceed against the
big businessmen, because they have
contacts with the people in authority.
T will just give an instance. The first
Chief Minister of West Bengal was
very entihusiastic t¢ check adultera-
tion and he detected two lorry-loads
of tamarind powder in one of the
streets in Bara Bazaar. It was going
to be mixed with flour. I think it took
one month when he had to lecave his
gaddi. So it will be seen from this
how an inspector will stand the test.
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Now I am coming to vanaspati
which has become the main medium
of cooking in the country, It is a
substitute of ghee It js very dange-
rous for health, Dr. Patwardhan who-
experimented it on some rats found
that in the second generation the rats
got bhind and there was infantile
mortality. If it is to be given as a
dose for family .planning, it is all
right but to use it as ghee is very
harmful to health. The outbreak of
paralysis in West Bengal and Assam
was due to adulteration of foodstuffs.
Gastroenteritis in Bombay and
Surat was the result of food adultera-
tion, Mr. Sanjiva Reddy, the former
Chief Minister of Andhra, once said
that more than half the medicines are
adulterated. What steps have been
taken against the culprits? No steps
have so far been taken, which is spec~



1153 Prevention of

[Shri Sankar Pratap Singh Dev.]

“tacular. So these things ocught to be
checked and punishment given to
those who adulterate as if they are
murderers. I hope the Select Com-
mittee will make suitable provisions
in the Bill. Thank you.

Sert P. K., KUMARAN (Andhra
Pradesh): Madam Deputy Chairman,
I consider the Bill a very necessary
one. We cannot credit the Govern-
ment with implementing even the
present Act with any sincerity or any
sence of vigilance. However, we
have the present Bill, and let us hope
that it is for the better. Wherever
the provisions of the present Act are
applied, it has only resulted in com-
plaints. You know, Madam, in towns,
especially in small towns there are
retailers, not big retailers, but peoble
who own small stores in the side
.lanes. They purchase their provi-
-sions and other things which they sell
day by day, purchasing them once in
two days from the big stores. Now
;a number of cases have come, wher-
-ever the provisions of the present
Act have been applied, only such peo-
-ple have been caught, and when they
:are prosecuted and fined three hund-
-red rupees or five hundred rupees,
with the fines many of them have
-closed down their shops once and for
ever. I think clause 8 of this Bill
‘is intended to cover such cases; I do
not know whether these provisions
-will protect them. Anyway the cases
of these small retailers have got to
be borne in mind, and since the Bill
is going to the Select Committee, I
“hope the Select Committee will give
special consideration to 'this aspect.
Again, on page 2, in clause 5, the
-proposed change in sub-section 10 (7)
-reads:

i

“in sub-section (7), for the words

‘as far as possible, call not less than
two persons to be present at the
-time when such action is taken and
take their signatures’ the words
‘call one or more persons to be pre-
sent at the time when such action
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is taken and take his or their sig-
natures’ shall be substituted.”
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The words are to be replaced now by
the words “call one or more persons
to be present at the time when such
action is taken and take his or their
signatures”. At present two wit-
nesses are required, and here one
witness will do, and I think this is
not fair to the party concerned. This
aspect also has got to be considered.

Then as far as food articles are
concerned, many speakers have em-
phasised blackmarketing. Now, adul-
teration has become almost a part of
our national character, especially
after the Second World War. So to
wipe these two characteristics out
of our society a lot of stringent mea-
sures has got to be adopted. In the
case of dal I was told that where the
beans are converted into dal, in order
to get it classified as superior variety,
some sort of mild colouring takes
place. Thig leads to the dal being
sold as superior variety and of course
they are making extra profit out of
it. Now how to locate this? The
plea of the merchants is that it is at
the source that these stringent mea-
sures, that rigorous checking has to be
done, not at the source of sale.

Another point which I would like
to bring to the notice of the hon.
Minister is the question of boiled rice.
Boiled rice, I am afraid, will not tech-
nically come under the definition of
‘adulteration’. There is the practice
in our country, at least in the whole
of Kerala and in parts of Tamilnad
the people eat boiled rice. Now the
paddy is boiled first and then kept
in the sun, and before water has com-
pletely dried up, they start bagging
it, s¢ much,so that parts of the water
which are in the boiled grain add to
the weight of the bags. When once
this grain is bagged in that condition,
it spoils the grain, with the result
that when the grain is sold out, I
mean the rice is sold out, and when
you cook the food, you get a bad
smell. That is the main complaint
made by the consumer when such
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boiled rice is eaten. To prevent this
some check should be devised. I do
not know; that, of course, is not adul-
teration, but it definitely deteriorates
the quality of the food and also
brings down the health of the consu-
mers; it is a problem of health. Hence
it should be brought within the pur-
view of this Bill—I do know how it is
to be done. It is also said that the
factories are deliberately adding small
grains of mud or small grains of fine
sand; that is also to be found in rice,
and it is going on in certain places.
To prevent these two things some
provision has got to be included in
this Bill, and since the Bill is going
to the Select Committee, I hope the
Members of the Select Committee will
pay special attention to this problem.

With these words I support the mo-
tion.

Dr. D. 8. RAJU: Madam Deputy
Chairman, I would like to thank all
the hon. Members who have so kindly
spoken on this Bill and given such
valuable suggestions and given their
approval that the Bill be passed on to
the Joint Select Committee.

Madam Deputy Chairman, it is very
unfortunate that adulteration is still
going on in this country, adulteration
of food, adulteration of drugs, and
so on; this evil is still existing, and
perhaps slightly increasing too; there
is no doubt about it, it is simply seen
and I am glad that almost all the hon.
Members have stressed that the pu-
nishment should be made more deter-
rent. Factually, I think, perhaps no
country in the world is free from
this evil. It depends upon so many
factors, upon our educational, cul-
tural and moral standards, and also
perhaps upon the political form of
Government. These are all the fac-
tors which play a part in the exis-
tence of this evil. . Now those people
who adulterate food are generally,
morally very weak and are cowards.
So adequate punishment will certainly
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act as deterrent to them. However,
this is not the only way by which we
can eradicate this evil. Social educa-
tion, improvement of moral standards
and economic well-being etec., all these
things are necessary measures. For
the time being, I think, since the Bill
is going before the ISelect Committee,
all the various suggestions which have
been made by the hon. Members will
be considered by the Joint Select
Committee, and perhaps they  will
invite representations from trade and
industry, from the various organisa-
tions which are connected with this
business, and their suggestions will
also be taken into consideration. Ac-
cording to jurisprudence no innocent
man should be punished rather than
let nine or ten guilty people escape.
That is the basis of our jurisprudence
and that is why I said political form
of Government also determines the
extent of the evil. And on account of
the basis of this jurisprudence we
have got to be extremely -careful;
we cannot afford to punish any in-
nocent person. On the other hand we
should not forget that the trade and
the industry also must be protected.
Otherwise it is very difficult for the
society to exist and prosper.
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-
Some of the hon. Members have
mentioned about the selection and
training of inspectors. We are trying
to improve their standards; their con-
ditions of service also will be improv-
ed, and it is proposed to give the
Central Government powers to ap-
point inspectors—whereas hitherto
according to section 9, only the State
Governments and the local authorities
have the power to appoint the ins-
pectors, now the Central Government
also will be enabled to appoint the
inspectors as and when required.

Hitherto according to section 20(1),
prosecutions can be launched only by

the State Government. Now that
power is proposed to be given to the
Central Government also. Now the

punishment also has been enhanced;
for the first offence, second offence,
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and third offence, more stringent
punishments have been suggesled.
However all these factors will be

taken into consideration by the Select
Committee and a final form of the
Bill will be presented to the hon.
Members of this House,

I do not think it is necessary for me
to make any long speech but I would
again like€ to thank all the hon.
Members for accepting this Bill to be
considered by the Select Committee.
Thank you very much,

Tae DEPUTY CHAIRMAN:
question is:

The

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajyva Sabha do join in the
Joint Committee of the Houses on

" the Bill further to amend the Pre-
vention of Food Adulteration Act,
1954, and resolves that the following
Members of the Rajya Sabha be
nominated to gserve, on the said
Joint Committee: —

. Shrimati C. Ammanna Raja.

. Shri Arjun Arora,

Shri R. K. Bhuwalka,

. Shri J. C. Chatteriji.

. Shri K. Damodaran.

. Shrimati Jahanara
Singh.

7. Shri Shantila]l Kothari.

8. Shri S. S, Mariswamy.

9. Shri Deokinadan Narayan,

0

1
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Jaipal

. 1Shri Palat Kunhi Koya.
. Shri Niranjan Singh.”

The motion was adopted.

THE GOLD (CONTROL) BILL, 1963

Tue MINISTER or PLANNING
(Sur1 B. R. BHAGAT): Madam Deputy
Chairman, I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on
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the Bill to provide, in the economic
and financial interests of the com-
munity, for the control of the pro-
duction, supply, distribution, use and’
possession of, and business in, gold
and ornaments and other articles of
gold and for matters connected
therewith and resolves that the fol-
lowing Members of the Rajya Sabha
be nominated to serve on the said
Joint Committee:

s

. Shri Mahabir Dass,
. Shri Suresh J. Desai,
. Shri B. K. Gaikwad,
. Shri I. K. Gujral,
Shrimati Nandiri
. Shri C. D. Pande,
. Shri Dahyabhai V., Patel,
. Shri P. Ramamurti,
Shri Shiva Nand Ramaul,
10. Shri V. C. Kesava Rao,
11. Shri Sherkhan,
12 Shri M. P. Shukla,
13. Shri Rajendra Pratap Sinha,
14. Shrimati Tara Ramachandra
Sathe,
15. Shri A, M. Tariq."

[N X

Satpathy.

O o-1aom O

The Gold (Control) Bill has been
introduced in  pursuance of the
Finance Minister’s statement made in
Parliament on the 2lst  September,
1963, to replace the order issued under
the Defence of India Rules by a sta-
tute. India is not a major producer of
gold. At the same time there conti-
nues to be 3 large demand for gold 1n
the country. This is mainly for two
reasons: firstly, for investment and
secondly, for ornaments. To  meet
these demands imports would Dbe
necessary. The country is under
great pressure and difficulty for the
import of essential machinery and raw
materials for the agricultural, indus-
trial and general development of the
country. Since the beginning of the
Second World War import of gold has
had to be virtually suspended. At
present, as the hon. Members are
aware, we have an adverse balance of
trade in view of the large imports
necessary on other counts, Import of
gold, therefore, is not possible. At the



